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Learned counsel for the apphcant submits. that he. does not
W:mts to press tlns Coﬁtcmpt DPetition at this sta‘ge ‘

In view of what has been statcd above, the Contempt. Petmon .
: has become mfmc,mous and . is accordingly dmsposed of l\hﬁa%sz- ST
’ - s ' :;~-"-°-d'%:
_ In view of the order passed in the Contempt Petition, no.
“ovder is required to be passed in MA No. 216/2008, which is also
disposed of accordingfy. I
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